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masonry, bricks, wood, mud, thaich, metal
whatever, and includes a wall and a wall

i

‘or any -otheér materail

but does not include

mud-wall built round” agricultural- land not abutting on the public

road

~ (dy “:Case” means a criminal prooeedmgs in respe
by a Halqa Panchayati Adalat

OX
(i) the Panchayatt Adalat
(u) the Block Development Councnl

Chalrman ‘means the Chalrman of--

bt of an offence triable

(iii) the District Planmng and Development Boa

' “Constltuency” means a ward for whtch a
been elected ~

(g) "'District Planning and Development Board
~ Planning and Development Board constituted

(h) ““Election Authority”" means Chief Electoral ¢

<@ Electoral Roll’’ means the rolls as may be
. with the provisions of this Act ;

means  a District
under this Act ;

cer of the State ;

repared in accordance -

G Halqa means the area comprising a. village or such contmguous

number of villages as may be determmed by
time to time ; ;

~ Provided that the Halqa shall be determined 1
the population of any Halqa does not exmd 3
~ and 4,500 in the plain areas. =

 Provided further that the unit of a village

the Govemment from

n such a manner that
,000 in the hilly areas

11 not be distrubed.

s
(k) “‘Halqa Panchayat’’ means a Halqa Panchayat :rnstituted' under section

4 of this Act ;
(I) “'Naib-Sarpanch’’ means the Natb«Sarpanch of

{m): ‘Panch’’ means member of Halqa Paneha
nominated under this Act ;

{n) “Banchayatt Adalat* means a Panchayan A
seetionﬂoftlusActforﬂwpmpose
. cases

the Halga Panchayat ;
t~whether elected or

t constituted under
trial of suits and

'(0) “'Prescribed’® ~ means pmcnbed by rules made undcr thts‘

Act ;
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'(P) ‘Prescribed: Authonty” means authmty as. may e appomted by fhc
: g:tvemmgnjt by nonﬁcatxon for a&! or any of thg ptovnszons of this.. ; :
(q) Rules means the ruies made under this Act
o’ Sarpanch” means the Sarpanch of: the Halqa Panchayat
(s) ‘_S«chwuvle” trieans the. 'Sclrxedul‘efappendgd_tg’ ghgs,A;t:; G
(® "Suit” means a civil suit ; P
ku) “‘;/ioe-Chéirmah” meahs ithye Viice-Chair‘mén_éf;-v .

(1) the Bloﬁk Development Councni
‘ (u) the District Planmng and Developmem Borad

v ) "Village’ means a paroel or paroeis ‘of land havmg a separate name
and known limits in the revenue records and not included in the limits
of a Municipality, Cantonment ot Town Area Committe or Nonf ed
Area Commtttee . . :

(2) In this Act -~ the -expressions “decreel” “deCr‘ee-holder",‘
“judgement-debtor”’, *'legal representative’’ and ‘‘movable  property’
shall have the same meaning as is assigned to them m the Code. of Civil:

Procedure Samvat 1977.

: 3 Act to aver-r:de other laws. »Thc prov:sons of this Act shal! have

offfect notwithstanding arything inconsistent - therewith contained in any

other law for the time being in force or instrument having effect by
virtue of any such law.

CHAPTER 1L
Halqa Panchayat

4. Establishment and censtitution of Halqa Panchayal --(l) There shall
g be a Halqa Panchayal for every haiqa : ;

(2) Every Halqa- Panchayat shaH bear the name of the place where it is.
headquartered \

3 ,Every Haiqa Panchayat shall consx,st of such numbct of Panclm not
than seven and not more than eleven iincluding the Sarpanch as the
. prescrtbed authonty may,. from time to time, ﬁx in this bchalf )

S
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vaxdcd~ that if the ‘prescribed authonty is
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tisfied that woman or J

t1
Scheduled Castes or any other class are not reF:esemated in the Halqa

Panchayat,

it may. nominate not more than two
 thereof. ST :

_(4) The Sarpanch shail be elected directly by|
Panchayat is such manner as may be prescribed. |

ti\e -Panchs of the Halga

(5). The ‘Nuib-Sarpanch shall. be elested by
.Panchayat from among themselves at the first noti
"Panchayat aﬂer its consititution. -

(6) The Panchs shall be elected from the consti
prescnbcd authonty in accordance wuh the rules.

(7) There shall be notified the name of the Sa
the Panchs duly elected in accordance with the p
rules framed- thercunder. Upon the issuc of suc

Panchayat shall bc deemed to be duly constituted] -

(8) The Village Level Worker shall be the
Panchayat

) Every Halqa. Panchayat shall be a body
name "“The Halqa Panchayat of

persons to be members

the electorate of Halqa

ed meeting of <the Halqga
tuencies dehmnled by the ;

rpanch and ‘the names of -
ovisions .of this Act and
_notification, the Halqa

Sgcrétary of the Halqa

corporate kn0wn‘vby_ the
>* and shall have

perpetual success on and a. common ‘seal and may sue and be sued by

its corporate name subject to such condnt rest
may specify, in the rules. M
5. Ferm ()]"(:ff ice.~-The Sarbanch the ‘Naib-84
of thc Halga Panchayat shall hold the office for
from lhc date of ité consuluuon ,

6. D:squalif cation for membershi[} -(1) A pei
to be a. mcmbcr of Halq’r P.mchmat if he--

: (a) is not a pz;rmanem rcs:dcm \of the Statc |

(b) is m the empimmcm of lhc Goxcrnmcm q

(c) is undcr mcm\-ﬁvc \cars of az,c
() is of unsound mmd and stands SO dc
court

(o)
()

(8) lS a Lamberdar or Village Chowkidar ; or

has been adjudged insolvent by a compctiept: court |

is a salaried sérvant of a Halqa -Panchayat| ;

riction as the Government
o -

rpanch and every Panch
a-period of five years

son shall be: d\isdualiﬁ’ed

or

9

T any focal body : or

clarcd by a competent

or

or

b4
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@) hasbeea dxsmrssed form the servmofﬂt@ﬁwemmmt, a lomibody
‘ or. a. Halqa Panchayal sl T R i e T

b

. (x) has been convncwd of and semanced fbr an oﬁ‘cnce (thef than an

. “offence of a political nature) punishable with imprisonment for not - -

" less than two years unléss a period of three yeafs, or such less period
- as the Government may allow in any particuldr case, has elapsed since

~ his release ;. provided that this clause shall not apply to an offender-

“who has been released under the provisions of section 562 of the Code -

- -of Criminal Procedure, Samvat 1989 or under the Jammu amd Kashmxr e

', Pmbatxon of ()ffendcrs A,ct, o

(2) Subgect 10 the provxsmnsof‘ CHoT ,
. to be chosen as a member of Halqa Panchaya% unless his name xs mcluded
in the eIectoral roll of such Halqa Panchayat ‘

va:ded that any person aggnevedwby an order under thts section: shall o
o have a nghl of appeal to such authonty Cri :

' fonhthh ifa resoluuon expressmg wgm : o
‘a ma;onty of not less than 2-3rd of the total No. of mmef Halga Panchayat .

at a meetmg specifically conVemd for the. pinrpose-in the mesenlwd mnnef ‘
on the foﬂowmg gronnds- R :

(1) : Gross- mlsoonduct

(n) N&glect of duty 3

(w) Failure “ to attend “six

Panc}myat

1), no pemn shan be thfed o

Provided that failure to attend the nmetings ofthe Halga Panehayat shalt : 3
"~ not tender him liable to remavai !f mh fmlare ilsdm to ‘reasons beyend e

his oomml
'8 Filhng ‘vacancies in Halqa me t.~(1) Whenever- aweamy o
oecmsbythedeathormsagnaﬂm&%‘ jorSarpanch,thevmncyslmﬂg 7

. be ﬁnedby election er mmmauon as-the: case may be ) ,

vamdmmﬂtevaeancylsfora‘
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(3) No vacancy in the Halqa Panchayat shall

5o long as.the number of Panches is not reduce
number of members of such Halqa Panchayat.

9.

- PANCHAYATI RAJ: ACT, 19

.Superse;s'sion;. of Hdlqa Panchayat.f(l

9.

nder its proceeding. silegal
below 50% of the total

) If in the opinion of

the Government a Halqa Panchayat ~ is .incompetent . to perform or

persistently makes default in the performance
or .under this Act, the Government may, by n
~ Halqa Panchayat :

Provided that no order under this Section

i

duties imposed on it by

rotification, supersede such

shall be passed uless the

'Halga Panchayat is called upon to show cause v«hy such an order shall not

be passed.

(2) The period of supersession shall not ¢

which the elections shall be held.

(3) When an order under sub-section ¢}
may, by order in writing, Triake arrangements f
"the ‘Halga Panchayat for such period as it may
six months. ‘

(4) If a Halga Panchayat is supefscde”’d--

exceed six months  during

s passed, the Government
r carrying out the work of
specify, but not exceeding

(i) the Sarpanch and Panchs of the Halqa Papchayat shall, from the date

of the notification, vacate their office.

(ii)- the funds and other property vested in
during the period Of supersession, vest’i
with the function under sub-seciton (3)._

10. ‘Remuneration to Sarpanch and Pand
be entitled to such monthly honorarium as
Government.

the Halga Panchayat shall,
h the person/body entrusted

hs--(1) Every Sarpanch shall
may be specified by the

2) Each Panch sha]l be entitled to such snthng fee as may be specified

by ‘the Government.

1L Resignation.--A ‘Sarpanch, * Naib-Sarpan
Panchayat may, by writing under his hand, adq
may be prescnbéd resngn his office and. his of]
vacmt g : :

ch, a Panch” of a Halga
Jressed to such authority as
fice' shall thereupon become
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Pawcrs und F‘unctwm

\ 12 " Powers and funct:ons ~(1) Subjem to the prov:srons of thrs Aa.
it shall be ‘the duty of each Halqa Panchayat to make provrsxon for the fonowmg
subject to availability of funds at its dlsposalu

(r) to prepare thc plans for the éevclopmcm of the halqa J
(u) to undcrtake measures for the' nnplcmenwuon of the dcve!prmutal

(m) to specrﬁcally dcal wrth the probiems of soil ns&vamn wa
- management, social forestry, ‘rural mdustmhsanon, agncrﬂhrm
~ sheep and animat husbandry gmratron health sﬁd mher wc!fare
progmmmcs o

(rv) regualuons of burldmgs shops and emer(ainmenr houses and
k checkmg of offcnsrve or dangerbus trada ’

. (v)'constroction and mainionance. -of slaiighter houses,regmat

~ of 'sale and preservanon of mmr and‘ pmeessmg of 'skms ;
hldes : .

#

@

(vx) regualmm of salc and presmauon of ﬁsh, vegetabhs and other =5
. perishable articles and - food ; -

) .;-z(m)ﬁ, regulation of faus.

\development’ plans far

Rural. Employment Progtammé, .Rural Landless Employmcm'
Guarantee: Programme and Housmg for - Schedu!ed Castes and
Backward Classes R

(xx) all matters mvolvmg regulauon, supemsmn, mamtenance and
" -suppont, incidental to; or. necessary for the more efficient. dxscharge o

~ of the above functions-and these which may-be- emrusted to Ha)qa e
Panchayat under the pmvrsrons of t’he Act, s

. £2), The Halqa Panchayat: shall be irmolved in_the mmplemcmation of
;scheme of umvemah,saﬂon of,ueiementary edueanon and other cducauoml
programmes. , : i

(3) The Haiqa Panchavat shall also perfmm such other runcuons and duties

as may be assigned or entrusted to it by the Government, the District Planning

. and Development Board and the Block and the Block. Dwelopmem Councri
.,wrthm thc area’ of whrch Halqa Panchayat is conﬁitamd. OO

e
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CHAPTER IV
?ropeﬁy

| 13. Proper.ty of Halqa Panchayat Tﬁe follo shall constitute the
»property of a Halqa Panchayat = "y EET O

“ (i) public vnllage road, thhm the I-Ialqa P; ‘ yét area other than
: those under the control of any Departme of the Government ;

(n) property movable and immovable whxch been transferred to a
"Halga Panchayat by thc Govcmme.nt ahy pubhc body or an
individual ;-0 B

(iii) bulidings, slaughter houscs, manure. and
" structures and water reservoir. built by a

. own funds or from contribut:on by Gove
or. an mdmdual >

(iv) rubbish, scwage, filth, bones, v_:ﬂage clehnings, dead bodies of
~‘animals and aher matters collected the Halqa Panchayat
under this Act; ‘ /

: ,t soil i‘dl‘miping sites,

@aﬁees and grass growing on property bﬁelongng o the Halgqa
' Panchayat, fruit }and ether produoe thereof * and  windfalls
thereon 5 E ; .

- () drains, tanks, ponds, wells, sprmgs, stre
- and quarries in the Halga Panchayat
any person or a group of persons or to the

to be such prgperty by a resolution of h

s; khuls, ghats, nallahs

which do not belong to

vernment and declared
Halga Panchayat ;

(vii) all public lamgs ‘or lamp posts aﬁd appar tus connected thcrcthh
= or appertwmg thereto;

’ (Vni) any propcrty 'which a Halqa Panchayat )
(2) The Halqa Panchayat shall have power to cquire, hold and dispose

f'of the propcrty and: eater mto any contract in ccordancc with the laws
»and rules in force.

E  Halga Panchayat Find. - Bvcry Halqa Panchayat shall have a
: f““‘ to be w“ed “Halqa ‘Panchayat Fund” ‘which shall comprise the
"followmg S

(*) ’E‘ams, fm levied’ by Panchayat

(n) Procoeds Erom tha propcrty and en#arpnsm mnbyl-[alqa ,‘
' Panchayat ORI D pe R e i T
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(m) Com feee, fines and comﬁensamn paid 0

(w) Dmaimus and contn'butmm pald by pabhc fOf works u@ettaken
: by llalqa thayat ,

(vm) All other income’ of Halqa Panchayat and sudt gmits as may be
asslgned to the Halqa Panchayat by the Government, keeping m R

| vww the topography and backwardness of the area. - v
15 hnpmmonafmmdﬁ:es (I)Suh;eet tesuchrmesaswbef*

' *“madﬁ by:the Government in this behalf, a Halga Panchayat may nnpom
mmmomoftheundemennonedtamandfees 3

Prcmded that ﬂm Govemmcm may at any txme after gwmg an

' opportunity. to the Halga Panchayat cancel ormodxfyanytaxm feesr\{'
]maposed undct tlns section. :

: " ”,v‘

“) T"‘“ on. any. trade, wﬂiﬂs or pmfesaén mthmﬂzc jurisdietion
Of H"’*‘la P myﬂ Subjﬁd: to ', mamnum Enut as_ N

(a)onpersonsuptoRs 50/‘peramam

*“(b) inthe case of theatre, c:nema and 0ther plm of wwminment | -

'/ “ uptoRs 25/-perdaem

(u)Am payamebymmueefmmakM"' s kept
wﬁh:ntkeareaaf!-lalq&hn&ayat&ndphedforimnattheﬂ
follmngmanmumrates , ‘ '

(a)m thacwafammals,notemedmgks.m/-mamlper‘b

o om0
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. {¢) in the case of tractor, not exceeding
. annum : '

(iii) Tax on boats. |

(iv) Pilgrim tax.

Rs. 100/- per tractor per

(v) A tax on gharats, rice husking mills, tlrick kilns and oil mills.

(vi) Tax on hawkers and-pheriwalas.

Fees :

(vii) Fees on persons -exposing goods and ammals for salc in market

or Melas belonging to or under
Panchayat PRI

(viii)‘ Fccs.for the use‘Jof»slaughteri house a+d encamping gfomids ;

(ix) Fees for temporary occupation of vill
similar public places or parts thereof i

(x) Fee on application for erection or re

(xi) Adda fee ;

the control of Halga

~

€ sites, roads and other
the village ; -

terection of building ;

(xii) Fee for grazing of cattle in the grazmg lands vested in Halqa.

Panchayat ;
(xiii) Fee on cattle ponds ;
(xv) Fee ron‘ Toﬁgas;
Any ;other tax :
(xv) Such other tax or fee as may be appr

16. Power of entry for the purpose of valuation

bved by the tGovernmcnt;

of taxation.--The Sarpanch

may authorise any person after giving twenty-four hours notice to the
occupier, or if there be no occupiers, to the owner of any building or land

at any time between sunrise and sunset,--

. (i) to enter, inspect and measure . any
of valuation ; ‘

(i) to enter and mspect ‘any stable, : coa

ilding - for the: purpose

house or : other place

wherein there is rcason to ‘believe that there is any vetncle,

¢ ;,5' ;




o PANCﬁAYmmAcr W ;39

- vessel or animal liable to mtmn undea' thrsAct, or for Ma,ﬁ, e
- licence has- not been- duly taken out ;: , . ;

Provided that where any authorised person is not allowcd to carry out | e
.the vhluatron, the valuatron ‘may be done.ex parte. . s

17 Appeal against Ievy of tax or fee --(1) An. appcal agamst the levy
“of tax or fee by the Halga Panchaymt shall die to the prcscnbed authontyr o

2 Where it is brought to the notrce of the prescn'bed authmty thai"f,"

-a tax, rate of fee has not been imposed -on any person on.whom it should
have been imposed, it may after hearing him, direct the Halga Pauchayat, o
o impose it on that person .or pcrsons and the Halqa Panchayat shall
thereupon act -accordingly.

C18: Recovery of dues as amem of land revenue.--Subject to such

_rules as may. be made by the Government in this behalf, all the taxes or

fees levied under this Act by the-‘Halqa Panchayat and the moncys rccover- :
ble shall be recovered as arrears of land revenue.

19 Revzszon of taxation orda's -—Any persun drssatrsﬁed thhthg. asseag»
ment under this Act, may within such time as may be prescnbcd, apply -
to the presctibed .authority in-writing for a revision- of the assessment and',g
the prescribed authonty may amend of conﬁrm the -same. - S

20 Audzt of Panchayat Funds. -The prescribed autlmnty shall get thﬁ
accounts of every Halga Panchayat audrted every year in the manner :

21. Annual Budget .-(1) Every Halqa ff’;rrcliéyat shallprepare anZl kay i -
for sanction before meeting of voters. the budget estimates of income and
.expenditure for the year. commencing on Ist day of April, of. Halga

~ Panchayat incorporating: thcrem futurc dcvelopmcnt programmies:and : plans e
-~ for thc rclevant year. “

(2) Gopy of ‘the budget cstmates of iriconre. and expeaélturc and the
-annual report of the working of the Halga Panchayat-stating their future
development programmes and plans for the next year. shall’ be forwarded
to the prescribed authority for record ‘within thrce days after its sanctron ’
,,undcr sub—secuon D). s , A NS TR

(3) If any Halqa. Panchayat farl to prescnt rts budget or annual rcpart
in the meeting, the prescribed authority shall preparc ‘the budget and
f‘thc annual report. of such- Halga Panchayat and.present the:same before
an extraordinary: generd mwmig of élm vawrs speaaliyr called: for ﬂus

' ) /
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' <purpose and the voters shall ccns:der thc budget
so prepared and presented, ‘and draw up de

Halqa Panchayat area. ;

and the annual report
»opmenti plans for the

(4) Approved budget for the Halqa Panchayat shall be duly pubhcxsed

22, Exemption from tax.-- Sub]ect to any rule
Govcmment may, by order, exempt in whole or in|

made in this behalf, the

part from the payment

of any tax imposed under this Act, any person or clags of persons or propetty

‘or desmptxon of property.

230 - Levy of fees on market etc.-- It shall
',Panchayat to lease by public auction or private
any fees which may be imposed under- this Act,
shall give security for the due fulfilment of the ¢

CHAPTER V

g

"Condnct of Business

24, Meetings of\the Halga Panchayat -(1), Every
- lwld 1ts meetmg at least once in a month.

: (’2) The meetmgs shall be convened by Sarpanch
~Sarpanch ; provided the first meeting after the
Panchayat _shall be convened by the prescr'bed a
the datc thercfor

lawful for a Halqa
ntract the collection of
rovided that: the lessee
onditions of the lease.

Halqa Panchayat, shall

.?nd in his absence Niab-

constitution  of Halga

pthority, after. notifying

| Vrecords shallbesnchasmaybepr““

1strattve supervmon and contml in accordance thh
“behalf, over thc staff of the Halqa Panchayat.

' (3) In the absence of thé Sarpanch, the Nxat_>'.

’.fover the meetmg of the H&lqa Panchayat and

- (3). 'I'he procedm for the aondnct of busifiess

he rulzs ftamed in this

c in this bebalf, &




© ment Connml shall have-a Chairman who shall be a person qualified to-

: mm‘mn mmwpi

) 27 Consttmtwn of ‘Block Develapment Council --(1) For every Biock in
the State, Government shall, by notxficat:on, eonmmte a Bloek Development
s Counml bearmg ;he name of the B!od( : , (S

(2) Every Block Development Counc:lﬂaﬂ be a bedyw;poraie,
perpetuaisucccsswn ‘and a common sgal-and shall, - by its corporate namﬁ,
~ sue and be sued, subject to snchcoﬁdxﬁmsorresmmmsasthag’

,Govemment may prcscnbe by P e

' (3) The Block Development Councﬂ shall consxst of--,/

(1) a Chazrman

(n) all Sarpanchs of Haiq& Panckaygts fan,,!gl |l the ami: g n

(m) Chamnan Marketmg Samety wxﬂm )
Block, P

Provnded that if the pxescnbed authonty may, ,1t is of opmmn that T
" women or Scheduled Castes or any other class are. not re resented o
" the Block Development Councll, nommateln‘ more 501
“be members thcrcof . :

) 28 Chaxrman, Vice—&airmaa mdm--(l) ‘Eve:y mgck' Beveiog— - i

e elected as a Panch and shall be e.lected in amardanw vathﬂw., prommn.j}
: contamcd in ‘section 41 : LT L

, Prov:ded that " if -any of the Paachs .or_ Sarpanchs
Chau'man of Block Devclopmcm Ceuwl, he
declared elected, vacatc his ofﬁce as - l’anch
v may be. . ) :

(2) EVcry Block Dcvelopment Co
- who shall be elected by the members of ‘the Block.
© from amongst thcmselves ROV
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(3) The Block Development Officer shall be the
Development Counc:l

29. Term of oﬁice.--(l) The term-of office of t
Development Council shall be five years from
elected as such by the Election Authority.

P

Secretary of the Block

Chairman of the Block
e date he is declared

(2) The term of office of the Vice-Chairman and other members of the

Block Development Council shall be co-extensive

with the term of their

office as Sarpanch of the concerned Halqa Panchayat.

" 30." - Removal of Chairman.--The Chairman of

the Block DeVelopmeht

Council shall be deemed to have vacated his office if a motion of ne-

confidence moved against him by any member

any of the following

grounds, is carried by a majority of not less than two-third of the total
number of Panchs and Sarpanchs of Halqa Panchayats of the Block at

special meeting 'convened for the purpose in su
’ prescnbed The grounds aforesaid are ;

(i) gross misconduct. -

(i) neglect of dufy.

© (i) disqualiﬁcationpreécribed-under section §.

CHAPTER VII
Powelfs and Functions

31 Powets‘and functions of the Block Developn
Development Council shall perform the following

(i) constructions,  maintenance - and
Panchayat Communication System ;
: o RS
(i) administrative and technical guidance to
review of their work ;

supery

(i) to supervise plans relating to agricultus

and public hea’lth
“programmes like, Integratcd Rural- De

National Rural Employment Programme,
ment Guarantee Programme ;

(iv) supervise and monitor the mplementatxoiz

h manner as may be

ent Council.--The Block
Ifunctions .
rision of Inter-Halqa

Halqa Panchayats and

e, rural ' development,

animal husbandry/sheep husbandry, - soclal forestry, education

of poverty alleviation
lopment Programme,
ural Landless Employ-
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(v) undertake measnres for effectxve supemsmn and mo;

(vl) to: cany out such other functions as may be cntmstcd to it by
the Government or by the District Planmng and Develepment
Bo,ard.‘

32 Powers and ﬁmctzons‘of "“’, (Zhatmmn 4 the Vice-Chmiman.~ .~
the’ mcetmg of the Bbck Development Council. ; £ | /
(2) ‘The Chairman, and in his absence ﬂ:c ch@Chaman shaﬂ exercise

 general ¢ontrol and supemmon over the staff an-d affairs: of the Block De-
vclopment Councﬂ '

33 Remuneratzon fo Chaxrman and Members -(1) The membcrs of the :
Block Development Council shall ‘be enuﬂed to' such sitting” fee, as may -
. be prescnbed, fr()m time to tunc

2y The Chairman of the Block Devblopment Cmmcﬂ shall be pmd such -
honoranum as may be prescnbed, from time to umc

CHAP’I‘ER VIII

Propeﬁy and Finance.

4. Pmpeny and finances of the Block Developmem C’auncd -w(l) Block |
. Development Councilshall have the powers to acquire, hold or dxspose of .
‘ pmpérty and énter into'a contract in accordance Wwith the i’ules in force. .

(2) For ¢very Block Developmen; Council, there shall be constituted a
“Block Development Council Fund” comprising grants made by the
Government having due regard to the number of Panchayat Halqas in :
a Block and the rcvenues asslgncdbythe D:stnctPlanmngaﬂdDewbp- e

_-ment -Board. T

‘Procetl‘nr’e“for'z(’:onﬂ“u‘)”"kct ~“of "ABuslaess' ' -

3S.. Meetmgs —(1) Every Block- Development Coumcu! shall hold -its
mecting once in a month. Themectmgshallbeconvenedbythe Chairman,
and in his absence by the Vice-Chairman ; provided.the first: meeting of

: thc Block: Development Council after its:const:twon shall be: cotmned by‘
;ﬁ'esu'ibed authonty afte#notlfymg the date therefor‘ v 1 :




* with the 'provisions of this . Act. :

-~ electoral college comprising elected Panchs
‘Panchayat falling within the Block. The election shall be held in such
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(2) The procedure for conduct of  pusin and maintenance of
- records of the Block Development Councxl shall be such as may be-
* prescribed. : = :

: CHAPTER X

Holding of Elections

36 The election to the Panchayat Halqa and Chau‘man of Block. i
C Development Council shall be held under supe: Mendence drrechon and
control of Clnef Electoral Officer

37. There shall beno bar on holdmg of electlon on party hne&

38." Electoral Roll --For every Halqa Pan yat there shall be an

electoral roll, which shall be prepared by Electiqn Authority in accordance

39. Disqualification for registration in an ele toral roll.—A perspn~ shall

be _disqualifred for registration in an electoral foll if he,-

(1) is not a permanent resxdcnt of the tate :

"

(ii) is of unsound mmd and stands so declared by a competent
court ;

(iii) ‘has not a’ttained, age of 18 years.

40. Electwn of Sarpfmchs of Halqa Panck '

a1 EIectton of the Chamnan of Block

elopment Council.--The
‘Chairman of Block Developmcnt Council sha

manner as may be prescribed

. Hotdmg of elections (1) The electnons to the Halqa Panchayat shall

be held -one month pnor to the expiry of term or. wntlun six months from =

the date of supersession as the case - ‘may be.

(2) The election of the Chairman of Block

.43 stputes mgardmg electtons --(l) The lectxon af a person as :
Sarpanch Panch of a Halqa Panchayat or ‘as 2 Chmman of the Bloek V

, --Sarpanchs of Halga
- Panchayats shall be clected by clectorate of th Halqa Panchayat

_be ‘clected by the
- Sarpanchs of Halga

| : eveiuprhent Council shall
be keld: one month pnor to the expu'y 0f the ferm.. R
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(2) The District yhmg and Deua E M ghe .

'-

()ChumaﬂoftheBlockDembpmentCoundkof&eDmm.f '
(n)MwbersofParﬁameMreprmamgthcm,

(‘m) Members' of the State Lthmm répueamg tb m ‘

| (_”) 4 ‘v Of thc Tm Am bm. ”"” ‘t M
" (v) President of the Munm;)d Comul, if any. |

) The chmuofmesmmummgdbymw~“@m
mw&omammgstthemembersofthcmﬂmning andDevclommt “

(4} Vwc{!hairman ’si‘aixl;;bel abctad 'mw of the
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Board.-(1) The sttnct Planmng and Developme:
and perform the following powers and functions :

(1) to oonsxder and gmdc thc form

schemes and consider issues relating to
and eoonmmc uphftment of the Distri

(n) to review penodwally progress and
mental plans and schemes and make
considers appropnate H

annualphnsfortheDIstnct

'I(w)tofommhte andﬁnahntheplan

! (v) to lay down the policy gmdlmes for
, Council and Halga Panchayat ;

(vx) to approve the budget of the
and supervise and co-ordinate thei

(vu) to undcﬂake special measures for
employment generation and extendi
‘ Panchayatmthnsbehalf, o

(vm) to promote and assnst co-opcratxve i

-~ (ix)y toporformsuchotherfunctmnsmd i

(5) ’th Dlstnct Development Commissioner
: ef the Planning and Development Board he shall be assisted
by the rict: Level Heads in discharge of as such..
- CHAPTER X1
Powers, Functions and Flnam,
46Pomand oftheDwmatP ing and Development

t Board shall exercise

et

of W@ment

programmes for the District and indicate priorities: for various

e speedy development

vements 6[ develop-
mendations as it -

- (i) tofnnmonasaworhnggroupforformulanonofpmodmand

and non-plan budget

qe Block Development

Development Council
.‘:’i‘ﬂo ‘

rk ;

iating poverty and
assistance to Halqa

or entrusted to it by the Government |from tnne to time.

AT Finme-(l)i\llthefundsptowdedby
othaagmcymcmforthcdevc!opmentof 'ﬁ
Dwmmdﬁevelopmcmﬂw&as

Gmrment or any

ic mllﬁowthmmthe
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(2) The District Planning and Development Board shall set up“
committees to handle specified jobs. The number of such committees, the
manner in which they shall be constituted and perform their functions,
shall be such as the District Planning and Development Board may deem
fit.

CHAPTER XIII
jConstitution of Panchayati Adalat.

48. Composition of Panchayati Adalats.~(1) There shall be a Panchayati
Adalat for every Halqa.

(2) The Panchayati Adalat shall comprise five members who shall be
nominated by the prescribed authority out of the panel prepared and
recommended by Halga Panchayat out of its electorate :

Provided that no person shail be so rccommcnd;d unless he--

(i) is literate ;

(i) has attained the age of 30 years ;

(iii) is not a Sarpanch, Naib-Sarpanch or a Panch ;

(iv) is not under the employment of the Government or any local
body. or corporation.

(3) The term of member of the Panchayati Adalat shall be five years
from the date of nomination.

(4) Three members of the Panchayati Adalat shall form the quorum.

(5) If any vacancy arises in the Panchayati Adalat, it shall be filled up
in the same manner as prescribed under sub-section (2) and the member
so nominated shall serve for the residue of term of his predecessor.

49. Procedure for conduct of business.~Save as othcrwise provided in
this Act, the Government may.make rules to--

(i) regulate the conduct and distribution of business and practice
before a Panchayati Adalat ;

(ii) prescribe the time and place at which the Panchayati Adalat
shall sit.

50. Chairman of Panchayati Adalat~The members of a Panchayati
Adalat shall elect any member from amongst themselves to be the Chairman
of such Panchayati Adalat :
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Provided that if the members of a Panchayati Adalat fail to elect the
Chan'man within a period of thirty days from the date of nomination, the
prescribed authority shall appoint one from amongst the members to be
the Chairman of such Panchayati Adalat.

51. Secretary of the Panchayati Adalat.--The Secretary of the Halga
Panchayat shall act as the judicial clerk to the Panchayati Adalat for the
pucpose of recording its proceedings and decisions and such other duties
as‘may be prescribed.

52. Removal of the Chairman and the member of Panchayati Adalat.--
(1) The Government may remove the Chairman or any member of a
Panchayati Adalat after giving him opportunity of being heard and after
such enquiry, as the Government deems necessary, if in the opinion of the
_Government, such Chairman or member, as the case may be, has been guilty
of mis-conduct in the discharge of his dutés or of any disgraceful conduct
or neglect or refusal to perform or is incapable to perform the functions
of the Panchayati Adalat. ‘

(2) If an enquiry is held under sub-section (1), the Government may
suspend the Chairman or the member of the Panchayati Adalat.

(3) A person removed from the Panchayati Adalat under sub-section (1)
shall not be eligible for nomination to such Panchayati Adalat.

53. Transfer of pending suits and the cases to Panchayati Adalat.—All
suits and cases pending before a Panchayati Adalat constituted under the
Jammu and Kashmir Village Panchayat Act, 1958 or before the Civil or
Criminal Court, for matters within the jurisdiction of a Panchayati Adalat
eonstituted under this Act shall stand transferred to the concerned -
-Panchayati Adalgt 50 consﬁtuted. :

54. Hearing by members of Panchayatt Adalat ~No member of a
Panchayati Adalat who is a party to or is personally interested in, any suit
or case, shall hear or dispose of such suit or case. ‘

. 54, Chairman and members to be public servants.—-(1) Every member
including the Chairman of the Panchayau Adalat shall be deemed. to be
a public servant within the meaning of section 21 of the Ranbir Penal Code,
Sajnvat 1969,

(2) The provisions of the Judicial Officers Protection Act, 1971 shall
apply to every Panchayati Adalat and to every member thereof while acting
Judicially.

56, Criminal jurisdiction.--(1) Notwithstanding anything contained in the
Cede of Criminal Procedure, Samvat 1989 and subject to the provisions
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of this Act, a Panchayati Adalat shall have jurisdiction over the concerned ~
Halga Panchayat area for the trial of and shall take cognizance of any
offence and abetment of or attempt to commit any offence, specified in
- the Schedule :

Provided that no such cognizance shall be taken by a Panchayati Adalat
of any case in which the accused,- *

(i) has been previously convicted of an offence punishable under
Chapter XII or Chapter XVII of the Ranbir Penal Code with
imprisonment of cither description for a term of three years or
onwards ; or

(ii) has been previously sentenced for any offence to life imprison-
ment for a like term ; or

(iii) has been previously sentenced by?any Panchayati Adalat for a
theft or for dishonestly receiving stolen property ; or

(iv) is a registered habitual criminal ; or

(v) has been bound over to be of gdod behaviour under section 109
or. section 110 of the Code of Criminal Procedure, Samvat
1989 :

Provided further that the Government may, on its own motion or on
the recommendation of the prescribed authority, exclude, by notification in
the Government Gazette the jurisdiction of any Panchayati Adalat in
respect of any of the offences specified in the Schedule :

Provided also that no Panchayati Adalat shall take cognizance of any
case relating to an offence speciﬁed in the Schedule in which either the
complainant or the accused is a public servant as defined in sectnon 21 of
the Ranbir Penal Code, Samvat 1989.

57. Panchayati Adalat before which case to be instituted.—Every case
under this Act shall be instituted in the Panchayati Adalat within the local
limits of whose jurisdiction the offence was committed.

58. Penalties.—A Panchayati Adalat shall not be competent to impose
on any person convicted of an offence tried by it, any sentence other than
a sentence of fine not exceeding one thousand rupees.

59. Compensation to camplainant.—A Panchayati Adalat may direct that
the whole or any part of the fine, when released shall be Pﬂd‘ﬁ
compensation to the complainant or* person affected by the offenec

60. Compensation to accused.—If a Panchayatl Adalat is satisfied after
_enquiry that the case brought before it is false, frivolous or vexatlous, '
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may order the complainant to pay the accused such compensation not
exceeding two hundred rupees as it deems fit.

61. Youthful offendcrs.--Subject to the provisions of section 562 of the
Code of Criminal Procead..re, Samvat 1989, a Panchayati Adalat may, instead
of passing sentence, discharge, after due admonition an offender who in
its opinion was on the date of the commission of offence not over fifteen
yeafs of age. ' ’

62. Recovery of fines.—If any fine imposed or compensation ordered
to be paid by a Panchayati Adalat remains unpaid for thirty days, the
Panchayati Adalat shall certify the fact of non-payment to the District
Panchayat Officer having jurisdiction, who shall proceed to recover it as
~if it were a fine imposed by himself.

63. Previous acquittal etc.~Where an accused person has been tried
for and discharged, convicted or acquitted of any offence, no Panchayati
Adalat shall take cognizance of such offence, oron the same facts or any
other offence. : :

64. Local inquiry and reports.—(1) A Panchayati Adalat may be directed
by a Magistrate to make a local enquiry under section 202 of the Code
of Criminal Procedure, Samvat 1989, in any case in which the offence was
committed within the local limits of the jurisdiction of such Panchayati
Adalat. -

(2 Any Magistrate before whom a proceeding under section 488 of the
said Code is pending may require a Panchayati Adalat in whose jurisdiction
the husband or parent against whom the proceedings has been started,
might be residing to submit a report as to the amount of maintenance
allowance which, having regard to the circumstances of the parties to such
proceedings should be pal'ablc, Such réport shall form part of the
record and may be used as,evidence in such proceeding without the same
being proved.

65. Summary dismissal of complaint.--A Panchayati Adalat may dismiss
amy complaint, if after examining the complainant and taking such evidence.
as he produces, it is.satisfied that the complaint is frivolous, vexatious or
umtrue.

66. Civil jurisdiction.—~Notwit"istanding anything contained in the Code
_of Civil Procedure, Samvat 1977 and subject to the provisions of this Act,
a Panchayati Adalat shall have jurisdiction over the concerned Halga
Panchayat area for which it has been constituted for the trial ¢f such
suits as are described in section 67. ‘
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. "mwm&rbefmeaPanchayauAdalatoraaﬂ opurt
" of the portion so omitted or relinquished. - ,

.69, “Place of instit ion.—-Every suit  under this Agt shall be mstntuted_
before the Panchayati Adalat within whose jurisdiction the plaintiff or any -
defendmt in the smt resides’ at the time of the ingtitution of the suit.

0. Interest and -instaiments.~(1) In suits for mpney, the Panchayatx
Adalat may, in its discretion, decree interest on the sum decreed at a rate
emeedmg ten per cent. per annum from the date of payment

(2) Where the decree is for payment of ‘maney, thc Panchayati
- Adalat may, direct that the payment of the amount decrecd be made by
instalments. :

' 71 Eteamén-(l) A decree or order passed by a Pancliayatx Adalat
shall be executed by it in such manner as may be prescribed.

* (2) If a Panchayati Adalat finds any difficulty in fexecuting a decree or.
order, it may forward the same in the manner prescribed, to the District
'Panchayat Officer who shall get the decree or order executed.

72. Appearance in person or by representative|~(1) The parties to
a case triable by a Panchayati Adalat shall appear personally before such
Panchayati Adalat ; provided that the Panchayati Adalat may, for the reasons
to be recorded in writing dispense with the personal attemdance of the
.complainant or the accused and permit him to appear by agent and it shall
so dispense with such personal attendance if the complainant or the accused
is a person exempt from personal attendance in :

“73. Transfers.—~(1) Any Maglstrate.hcfmn whom 2 mmplamt or report
by the police of any offence triable by a Panchayati Adalat is brought
~or who takes cognizance of any such offence upop his own knowledge

or suspicion shall transfer the proceedmgs to a [Panchayati’ Adalat of

competent jurisdiction.

_ (2) Any Judicial Magistrate may, on an apphcatnon i ade by any aggrieved
" party to a suit or case pending before a Panchayati Adalat, after satisfying
- himself, and recording the reasons therefor, transfer he same to any other
‘mearest Panchayati Adalat.

(3) On the transfer of such suit or case, the Pasicha
it is transferred shall hear such suit or case, as if th
before it. ,

7a. Appeals and mgvisional powers.—(1) Unless ptherwise pmvided in

~_this Act; 'no appeal shall lic from any sentence, décree or order passe
by & Panchayati Adalat in any suit or case tried F ot oeder: pamed.

yati Adalat to which
same was instituted
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ratmyhmbemmodbythmcMyanmemmmMm. e -
orontheapphcatxono{anyofthem N i

76, PWWWWWMMM#WM#,
. expired:~A Panchayan Adalat newly constituted on the expiry of term of -
oﬁmof&emembasofpremm?m&mmwmmm SR
dsm,msmdprwmmmmmammdm_ -
Pmdedthatthchemngofsuchsmmmdproww ,

mmmymmmmwggw~w s

(lemeorl
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‘77 Contempf of Panchayati Adalat.—(1) 1f any person intentionally.
" offers any insult to a Panchayati Adalat or any member thereof, while it
is sitting in any stage of judicial proceedings in jts or his view or presence
or refuses to take oath duly administered or sign a statement made by |
the said person when legally required to do o, the Panchayati Adalat
may, at any time, before rising on the same day, take cognizance of the
'oﬁcneeandscntencethcoﬁendutoaﬁnc emedmgtwohundred
rupees. - .

of the Act.

79. Rémunefationtomembersofl’mhaywi 4 alai ‘

’the members of the Panchayati Adalat will be jentitled to a sitting fec as

_ may be decided by the Governmeat from time to time. '~
Mlscellaneous

80. Power to make rules.—~(1) The Government may make rules for

carrying out the purposes of this Act. In particnlar and without prejudice
to the generality of the foregmng power, such rules may, provide :--

(i) for all matters expressly reqmred or allowed by this Act fo be |
prescnbed by rules ; and : :

(rv) that a oontravcnuon of any rule made under this Act shall be -
: pumshable with a fine wluch may exte

© 8L Power to make bye-laws-Subject to rule made by the -
-Government, a Halqa, Panchayat ‘may ‘make -laws for carrying out its -
duties and functions conferred on it under this Act. Any such bye-laws
, shall be made thli the approval of the prescnbed authonty '

8’2 Dzsputcsa:topmpmdfanydxsputeamesastotheownershﬁ
\_ofanypropcﬁyorthevesﬂngofanyngbtsammgbetwoen?mchayat :




Act,l%S”ishercbyrepeahﬂ.

. o mmwnmm, et ‘
'jmlqas,:hcamasmuuudedbymemmmwhmdemm; :
thereonshaﬂbeﬁmlmdhmdiumthel’mhayatﬁalqas- ‘

Repeal and saving~(1) The Jammu and Kashmir Vxllage Panchayat: -

»".

@ Nmmmmm ©apting done, say action taken, order
mmﬁmaﬂm&awmwﬁe ‘ ‘of the =

- ‘ammmmnmww&emmmmammmm&,

provmmsofthuAct,bcdeemed to have been done, taken,’ msuedor”'
made under the correspondmg pmvxsxons of tlus Act
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Law

3. Personaung a pubhc scrvant ‘
- Absconding to avoid service of snnimons of other

10. -

, whenk-gallyreqmredtodoso :

&

: Commlttmg afftay

'mpersonorbyagcnt ordepamng
uthonty

or deliver such docnment

byapersmbgaﬂybonndtomform

lssuchasoldwr

ptoceedmg from a public. servant.

Preventmgthescmccorthcaﬂimngofany;:fnions

or notice, or ‘the removal of .it when it
afﬁxed,orprevenungaprodamanon.

Not obeying a legal order to attend at a ce:

Intenuonally omitting to producea
pubhc\servantbyapersonlegallyboundto

 Offences under the Ranbir Penal Code, 1989 :

"Wearmgthegarborcanyangauytokenm#d,bja
,,souermthmtentthatttmybeboheved

\phw

Refusing oath or afﬁrmatmn when duly reqm#ed by

pubhcscrvmttomakelt

Refusing to answer qucstxons, bemg legally bm#nd to"' ‘

state truth.

Refusmg to sign a statement made to a pubhc

Intentional omission to give information of an offence v

Neghgentactkkelytospregdthemfemcn

discase dangerous to lkif¢.

Foulmgthemotaptbl\scsprmgormmmmrh’»"jf :

that he =

with

servant

any

e

1m
1m
173
174

175

179




4 cmdam obmwnm mjurym my pnbﬁc 283

i my. , [N

1 .m with fire or any combuutﬂe matter 0 »as e
"_‘toendmwhmﬁm’“c' o s

5. A person omiting to guard wm& W o=

~to human life by the fall of ‘any building ower

which he has a right emg hm toyn& g dawn G

"orrepmit.‘

” mmmmmmmmumm‘,
“‘wdmmhmmﬂcamhmm, S

.pubaem

',f,"-":mmmmmwmmmme‘ '
pemon who gnvc the pmvom -

25, Doms any act which endm humen m, - ﬂm? e

Mummnmwmm H
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S Lw *Secions
2, Assault or use of cmmnal force in a,ttmnpt ongfully - 357
_ to .confine 'a person. A
30. . Assault or use of criminal foroc on grave ang sudden 358

provocation. : '
31. Unlawful compulsory labour. 374
32. Theft where the value of the stolen pmperty does-not 3719
exceed one hundred rupees. B o
33." Theft of propcrty in dwcllmg house etc. - |- | ' . 380
34. Dishonest mnsappropnatxon of movable pr p&ty,or 403
converting it to one’s own use where the property
_ mnsappropnatcd does not exceed one hun rypees.
in value, -
35. Dlshonestly receiving stolen. property sowing it to be 411
: stolen where the value of such property does not :
. exceed one hundred rupees.
© 36, Mischief. 4%
37. Mischief by killing, poisoning, maming or 428
uscless any animal of the value of one hundred
rupees. , :
38, Mischief by causing, diminuation of supply ¢of water 430
for agricultural purposes, etc. ‘
39, Criminal trespass. a47
4. Ho'uée trespass. 448
4L Dlshonestly breakmg open rcceptacle @ inir 461
. property. . ; ‘
42, Insult intendeq to provoke a breach of the| peace. 504
43. Criminal intimidation. ' SRR 5067
44, Uttenng any m or: mm:ng any gesture ingending - 509
to insult the modesty of a woman, efc. R S
a5,

: Appearmgmpuhhcmmc stacofmmaéon;ad
- causing annoymee to any pctgm. B P T

510




PANCEIAYAT! m m 1909

Oﬁmees under thc Cattle: Trespm Aa, 1977 | ; : ;5@;-:

~0ffcMundertheJammuandKuherwdnmonAct,1967
Offences undct the Preventlon._of Cruelty to Ammals Act, 1990
Offences under the Public Gambling Act, 1977. |
 Offences under the Prevcnunn of JuvenibSmohngAct, 1986,

OffenocsunderthrsAct,orthcmksmadethercmder

" 9?‘7:*1‘;#‘1 o -p"s:i

,»AnyothzroﬁemunderanthdecluodbyGovemmenttobctrmbk _
by a Panchayati Adalat, , : -

R 2t




o C(45)
A THE JAMMU‘ AND KASHMIR PANCHAYATI RAJ
' (AMENDMENT) ACT, 2002.
Act No. 1V of 2002.

[Received the assent of the Governor on 21st April, 2002
and  published in the Government Gazette dated 23rd April,
2002).

An Act to amend the Jammu and Kashmir Panchayati Raj
Act, 1989.

Be it enacted by the Jammu and Kashmir State Legislature in the
Flﬁy-thnrd Year of the Republic of India as follows :—

1. Short title and commencement.—(1) This Act may be called
the Jammu and Kashmir Panchayati Raj (Amendment) Act, 2002.

(2) It shall come into force from the date of its publication in
the Government Gazette.

2. Amendment of section 4 of Act No. LX of 1989.—Sub-section
(8) of section 4 of the Jammu and Kashmir Panchayati Raj Act,
1989 shall be substituted by the following, namely : —

- “(8) The Village Level Worker or Multipurpose Worker or
Gram Sevika shall be the Secretary of the Halqa Panchayat”.
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